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Order

This is an application (CA 109/PB/2016) with a prayer for condoning the shortfall
in notice period of 21 days for holding the AGM of Respondent No. 1 company for the
year 2013-14.

2. It has been represented that personal notices were issued on 12-9-2016 and
public notice was published in the newspapers Financial Express and Jansatta on 13-9-
2016. The aforesaid steps of statutory compliances have been taken in pursuant to the
directions passed by this Court on 10-8-2016 when the company petition came up for
hearing. There were specific orders passed later that the meeting shall be held under

the chairmanship of Hon'ble Mr. Justice B.P. Singh (former Judge of the Supreme
Court).
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3. Advance notice of the application was served and on behalf of R4A to R4F
learned counsel has put in appearance. Learned counsel for R4A to R4F has not raised
any objection for condoning the shortfall of 05 days in issuance of notice.

4. Having heard the learned counsel for the parties, we are of the view that in
order to adhere to the statutory compliances for the affairs of the company, the
shortfall in serving the notice for convening of the AGM which is less than 21 days,
deserves to be condoned in the interest of justice and to sub serve the interest of the
company. R1 company has not been holding AGM for the last three years which may
result in disastrous situation and prove damaging for the company.

5 Accordingly, the shortfall in issuance of notice is condoned and the meeting be
held as scheduled.

The application stands disposed of.
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